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The Lok Sabha met at Eleven of the

Clock.
[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
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The Minister of Irrigation and Power
(Dr. K. L. Rao): In the DESU area,
there are 2,75,000 consumers, and ou$
of that number, cash security is being
demanded from the Gazetted govern-
ment officers residing in the Govern-
ment quarters, who number about
4,500.

Shrimati Savitri Nigam: May I know
whether Government gre thinking of
finding out some via mediu so as Lo
enable the very-low-paid Government
servants to pay the amounts which are
sometimes very big?

Dr. K. L. Rao: In the case of the non-
gazetted Government servanis, there is
no cash security. The guarantee s
given by the Government Department.

Shrimati Savitri Nigam: My question
has not been answered.

Mr. Speaker: The hon. Minister has
said that thig requirement does not
apply to that category.
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Shrimati Savitri Nigam: I wanted to
know whether the arrears which
amount to big sums would be allowed
to be paid in instalments?

Mr. Speaker: Let the arrears re-
main. That is a different question al-
together.

Houses for Industria] Workers

+
[ Shrimati Savitri Nigam:
{ Shri J. B. Singh:
(_ Shrimati Renu Chakravartty:

Will the Minister of Works and
Housing be pleased to state:

(a) whether the proposal to bring
forth legislation to make it obligatory
on the part of the employers to build
houses for industrial workers has been
finalised; and

381,

(b) if not, the reasons for the de-
lay?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). The question of making it obliga-
tory on the part of employers to build
houses for Industrial workers was con-
sidered in the Housing Ministers’ Con-
ference held at Chandigarh op the 28th
and 30th December, 1964. The Con-
ference has recommended that for the
time-being additional facilities like
grant of 100 per cent financial assis-
tance under the Subsidised Industrial
Housing Scheme, relief in income-tax,
allotment of land at cost price and re-
lease of controlled building materials
for workers’ housing, may be given to
industrial employers, with a view to
encouraging them to provide houses in
large numbers for their workers. The
Conference has also recommended that
it despite these additional facilities the
employers’ response continues to be
unsatisfactory, then the Government
might consider the question of enacting
suitable legislation for making it obli-
gatory for the employers to pro-
vide housing for a certain percentage
of their workers. These recommenda-
tions are under consideration.

Shrimati Savitrl Nigam: Have the
various departments of Government
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already taken as cue from these sug-
gestions and formulated adequate plans
to house all the government servants?

Shri Mehr Chand Khanna: I am
sorry the question is not clear to me.

Mr. Speaker: The question is whether
Government as an employer has im-
plemented this recommendation™ and
provided houses for its employees.

Shri Mehr Chand Kimhna: This ques.
question only relates to private em-
ployers. So far as government con-
struction under the public sector is
concerned, the scheme provides for
the construction of houses up to a
certain limit. As far as the private
employers are concerned, ag I have
stated many times before in the House,
we gre not receiving enough encourag-
ing response from them in the matter
of construction of houses for their
workers. N

Shrimati Savitrli Nigam: First of all,
my first question has not been clearly
answered. There are many industries
under the public sector. Has the hon.
Minister taken care to see that people
employed in these public undertakings
have been given this facility of hous-
ing and other facilities which he has
recommended to the private em-
ployers or not? That was my ques-
tion.

Shri Mehr Chand Khanna: As re-
gards public undertakings under the
charge of my Ministry, I have taken
adequate care and precaution, and am
at one with the questioner, that we
should dgo everything possible for
them.

Shrimati Savitri Nigam: My second
question is. . . .

Mr. Speaker: No. Madam, Shri Oza.

Shri Oza: Has Government any in-
formation about the percentage of em-
ployees already getting residential
accommodation? Also, what is the
percentage contemplated by the Works
and Housing Ministry to be provided
by the employers?





